TAX D OS3L-2400149 REG

STERED f A}
CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38.MG Marg Civil Lines,Old Red Building, Allahabad-211000
Regionat Branch, Allalinbad
[ted: 56/02/2017
T
Appetian as por address i table below

Hespandent as per addresy in table helow

Final Order No, A/70138/2017-EX DB dated 19/01/2017

Pam divected o transmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Centrad Excise and Salt Act, 1944, ‘P‘/
(_/:’__’____......‘\_
Asstt. Registrar
Appiication Appeal Name and Address of Appeliant

E34ES2000 INTERNATIONAL
FLECTRON DEVICES LTD \

o - . ) It
A-6&B-34 Panki Industrial Yy
Area,Site-V Kanpaur(UP)
Name and Address of
Respondent
: -COREKANPUR
F1777 Sarvodaya
Nagar,Kanpur,
Copy f2 C
13 Association, CESTAT, Allahabad
Ao Inrectar Pulsdtications, Costoms, Excise. P Estate, el
5 AU Centax Publications Pyt Lid., 1512-8, Bhishm Pitamah Marg, New Delhi-3
& Company Law hestiute of ndia v Ld., Ne2 {old o300, Vaithvaram Street, 'V, Nagar, Chonnai-17
Folaxmann Aled Service Pt Lido, 59732, Now Roehtak Road, New Delhis (100065
§ LAWCRUN Advisors Pl Lid, LAV House, -8, Sector-10, Faridabad 121003 (Harvana}
9 TaxipdiaOaline.com Pyl Lid., 2nd Floor, Vasant Avcade, Vasant Kunj, New Delhi - 11007 \‘
1
P Mark Professional Services Py Lid,, FOS, BEverest Block, Adina Enclave, Hyderalbad -- 58 '}:7}‘

PE Vhe ICFAD sociery, 32, Nagarjuna Hill Punjagutta Hyderabad.-500082

12 89S Knowledee Processing Py B esmanagementindic.com},FF-19, st Floor,Cross River Mail,CBD
Ciround, MNear Karkardooma Couwrt, 1 2elhi- 110032

Croard ¥1le

{3 COR. 14 CGiffice Copy

Asstt, Hegistrar
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N THE CUSTOMS, EXCISE & S1R VICE TAX APPELLATY
| TRIBUNAL
RIEFGIONAL BENCH : ALLA HABAD
COUIRT Naod 1

APPEAL No. /341 5{2(){}("}—!'.‘;XEI_)E3!

{Arining oul b Crder-n-Appeal No. 16 AN BRUMP 2006 daled 3307 2000
se d Custonms. Nanpar]

pitascid Dy Commiissioner of Contrad e

M/s InternaGonal Electron Pevices i.14l. Appetlant
V.

Commissioner of Central Excise, Kanpur Respondent

Anpourinied:

None for Appoliant

Shri Rajeey Rasjan, Jomt Commisstoner. (AR Vor JLesporideng ="
s | i :

CORAM:

_\’l-lun"l}lc Mr. Anit Choudhary, Member (Judicial}
Hron ble Mr. Anil G, Shakkarwar, Member (Technical)

\

Date of Trearing & Duake ol Pecision: 901201

IWNALURDMHNH”?QiSE/ZQV?

Per: Anil Choudhary

Phe 1d. Counsel Tor the appetlant s @ psent on call today.
It is noted from the order-shect that appellant have never
appearad alter cansier of he appeal records from  Delht
Bench to this (CESTAT, Allabiabad) Beneh: The ld. Counsel for
the appellant had nol been appearing throughout at the Deibn
Bench  also. I this regard,  as HOLCes  wWers returned

.r';_'._{ undelivered, notice was jssued through the Jurisdictional
\

Cormmissioner.  Wo  have rocoived  the  repori o L
Jurisdictional Commissioner, which states that nolice nave
heen served by aflixture on the gate of the factory, as the

Officer(sy of the Depariment who went o serve the 6oice




found the factory premises was closed, o one was presont for

cervice of the natice. He enquired about the whereabouts and

camne to know that the factory has been lying closed far the
tast several vears and under sueh circumstanced. He pasted
sotice of the hearing on the gate of the factory premises of the
appetlant at A-G & B34 Pan i Induatrial Area, Site-V, Udyog

Kunj, Kanpur, after drawing of o  Panchnam  dated

16 Lo this effcet,

2. Thus, it appears thai the appellant is not nterested
spite of service of notice. Under the facis ared circumstances,
we accept the service of notice througls the Office of Id.
Comumissioner as stated hereinabove. The appeal is disnuissed
for NON-PersSeCulion.
Mictaied and pronounced i Court)
-5d/-

.5d/-
(ANIL CHOUDHARY)

(ANIL G. SHAKKARWAR}
Member (TECHNICAL)

gaifre R / Certified True Copy
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38, ey . W, 2213601

5213001

38, M. G. MARG, ALl

Member{JUDICIAL)
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